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J&K: No Chargesheet Even 3 Years After 12 Children Died After
Consuming Cough Syrup

https://thewire.in/rights/jk-no-chargesheet-even-3-years-after-12-children-died-after-
consuming-cough-syrup

Despite three years having passed since the tragic incident, the Jammu and Kashmir
police is yet to file a chargesheet after 12 children died from consuming cough syrup in
Udhampur. A special investigation team had been formed in March 2020 to look into the
case.

According to The Tribune, the police claim the delay has been caused by the fact that
not all the children’s death certificates have been issued.

Twelve children aged between 11 months and four years had died between December
2019 and January 2020, all after consuming Coldbest-PC cough syrup, manufactured
by the Kala Amb-based Digital Vision.

‘I have deployed some police officials specifically to know why the death certificates
were not issued to some families whose children had died. | cannot say with certainty
when the chargesheet will be filed, but | can promise that it will be done in the coming
weeks,” SSP Udhampur Vinod Kumar told The Tribune.

This is not the first time Kumar has made such a promise. In early October, he had
been quoted by the Hindustan Times as saying that a chargesheet would be filed “within
10 to 15 days”.

In February 2020, a clinical probe into the cough syrup had found that it contains
diethylene glycol, a “poisonous compound”. Close to 5,500 units of the drug were then
recalled from eight states, and the Himachal Pradesh health safety and regulation
authorities suspended all production at Digital Vision’s unit at Kala Amb in Sirmaur
district, where the Coldbest-PC syrup was manufactured.

The National Human Rights Commission found the government’s Drugs Department to
have been negligent and had told the Jammu and Kashmir administration to pay Rs 3
lakh compensation to the families of each child. “It observed that the department had
failed to keep a regular vigil on the contamination and contents of the medicine sold
within its jurisdiction and hence the state is vicariously liable for the negligence and for
the payment of the monetary relief of % 3 lakh each to the next of kin of the deceased
children,” the NHRC had said.

The administration challenged this decision in the high court and then the Supreme
Court, both of which dismissed the government’s plea.

“Your [J&K administration’s] officers are found to be negligent. They ought to have been
vigilant. Don’t compel us to say things about food and industry department. The health
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of citizens is in their hands. They don’t perform duties at all. They can’t play with the
lives of citizens. It is their duty to check and verify things,” the Supreme Court bench
observed earlier this month.

In April this year, the J&K administration claimed to have paid the compensation.

This is not the only incident in which children have died due to contaminated Indian-
manufactured cough syrup. Earlier this year, 14 children died in Himachal Pradesh due
to the same contaminants — diethylene glycol. That cough syrup was made by another
Indian company.

The issue gained international attention when an Indian-made cough syrup was linked
to the deaths of 66 children in Gambia, and the World Health Organisation announced
on October 5, 2022 that cough syrups made by Maiden Pharmaceuticals Limited had
diethylene glycol and ethylene glycol.
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NHRC seeks reports from Bhadrak DM

https://www.dailypioneer.com/2022/state-editions/nhrc-seeks-reports-from-bhadrak-
dm.html

The National Human Rights Commission (NHRC) has sought a report from the Bhadrak
district Collector on the denial of compensation to the displaced families, including
senior citizen Surendra Gochchayat, who lost land in the Reba-Kapali river Sanskar
Project.

The NHRC passed the direction taking cognizance of a petition filed by lawyer and
human rights activist Radhakanta Tripathy.

In his petition, Tripathy alleged denial of compensation to hundreds of families’ even
decades after execution of the project. Citing one example of Gochchayat of Barikpur in
the district. He stated that the victim is running from pillar to post to get the benefits
which has been given to others.

Tripathy pointed out that the case has been investigated twice by the Special
Rapporteur of the NHRC and a team of NCSC.

On the NHRC'’s direction more than 1,000 land losers had received compensation.

In a recently held meeting with the displaced on November 20, 2022, the Land
Acquisition Department said nine revenue villages would get compensation and
rehabilitated soon.

In May 2021, the Land Acquisition Officer had sought apology for the delay in payment
of compensation and rehabilitation in a meeting with large number of displaced people.
The meeting was held with the affected villagers of the Reba-Kapali Drainage
Congestion Clearance project, popularly known as Reba-Kapali Sanskar Yojana.

The Land Acquisition Officer Kartik Nath Mandal along with his office staffs held a
meeting with the affected people from as many nine revenue villagers of different
panchayats.
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Sexual exploitation : NHRC issues notice to Mah govt
http://www.uniindia.com/sexual-exploitation-nhrc-issues-notice-to-mah-
govt/india/news/2869470.html

National Human Rights Commission (NHRC) on Monday said it issued a notice to
Maharashtra government on the alleged sexual exploitation at a shelter home in Nashik.
Taking suo motu cognizance of media reports that more girls have alleged sexual
exploitation at a children’s shelter home in Nashik, the Rights body has issued notices
to the state Chief Secretary and the Director General of Police calling for a detailed
report in the matter within six weeks. The report is expected to include the status of the
FIR, by specifying penal offences involved in the case, progress and outcome of
investigation, arrest of the accused, health status of the victim girls and monetary
relief/rehabilitation if any, provided by the state authorities to the victims, the NHRC said
in a statement. The Commission said it would also like to know whether any counselling
has been provided to the victim inmates, especially to the minor victims of the traumatic
incident. The NHRC also asked its Special Rapporteur of Maharashtra PN Dixit to make
an inspection to Children’s Shelter Home in Mhasrul, Nashik district about the safety,
security, vulnerability of the inmates besides food, habitation, health and welfare of the
children and measures being taken for improvement of living standard of the children by
submitting a detailed report within 2 months. The contents of the news report which if
true, raise serious issue of violation of human rights, the NHRC observed. Prima-facie it
is apparent that the concerned district authorities have failed to conduct proper
supervision at the shelter home, which is being run within their jurisdiction, it said.
According to the media reports, carried on December 28, during enquiry into the matter,
15 girl students were examined out of which six have leveled allegation of sexual abuse
against the accused ie the Director of the Shelter Home, the NHRC said. An FIR under
relevant sections of the POCSO Act and SC/ST (PoA) Act has been reportedly
registered and the accused has been arrested by the police, it said.
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Press Trust of India/ ThePrint/ The Week/ Latestly/ NYOOOZ/ Free Press Journal
NHRC notice to Maha govt, DGP over sexual exploitation of

girls at shelter home in Nashik district
https://www.ptinews.com/news/north/nhrc-notice-to-maha-govt-dgp-over-sexual-
exploitation-of-qirls-at-shelter-home-in-nashik-district/466833.html

https://theprint.in/india/nhrc-notice-to-maha-govt-dgp-over-sexual-exploitation-of-qgirls-at-
shelter-nome-in-nashik-district/1240120/

https://www.theweek.in/wire-updates/national/2022/11/28/des68-nhrc-maha-girls.html

https://www.latestly.com/agency-news/india-news-nhrc-notice-to-maha-govt-dgp-over-
sexual-exploitation-of-girls-at-shelter-home-in-nashik-district-4517976.html

https://www.nyoooz.com/news/delhi/1706992/nhrc-notice-to-maha-govt-dgp-over-
sexual-exploitation-of-qgirls-at-shelter-nome-in-nashik-district/

https://www.freepressjournal.in/mumbai/nhrc-notice-to-maharashtra-govt-dgp-over-
sexual-exploitation-of-qgirls-at-shelter-nome-in-nashik-district

The National Human Rights Commission has issued notices to the Maharashtra
government and the state police chief over reports that many girls have alleged sexual
exploitation at a children's shelter home in Nashik district, officials said on Monday.

Prima facie it is apparent that the district authorities concerned have "failed" to conduct
proper supervision at the shelter home, which is being run within their jurisdiction, it said
in a statement.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of
media reports that more girls have alleged sexual exploitation at the children's shelter
home in Nashik, it said.

"Reportedly, the director of a private facility for children in Nashik was arrested by the
police for allegedly subjecting a 14-year-old girl to rape a few days ago," the statement
said.

The Commission has observed that the content of the news report which if true, raises
serious issue of violation of human rights.

Accordingly, it has issued notices to the chief secretary and the director general of
police, seeking a detailed report within six weeks, the statement said.

The report is expected to include the status of the FIR, by specifying penal offences
involved in the case, progress and outcome of investigation, arrest of the accused,
health status of the victim girls and monetary relief or rehabilitation if any, provided by
the state authorities to the victims.
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The Commission would also like to know whether any counselling has been provided to
the victim inmates, especially to the minor victims of the traumatic incident, it said.

The Commission has also asked the Special Rapporteur of NHRC for the state of
Maharashtra, P N Dixit to make an inspection visit to the children's shelter home in
Mhasrul, Nashik district about the safety, security, and vulnerability of the inmates
besides food, habitation, health and welfare of the children, and measures being taken
for improvement of living standard of the children by submitting a detailed report within
two months.

According to the media reports, 15 girl students were examined out of which six have
levelled allegation of sexual abuse against the accused, that is, the director of the
shelter home. An FIR under relevant sections of the POCSO Act and SC/ST (PoA) Act
has been registered and the accused arrested by police, it added.
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NHRC notice to UP Govt
over cataract surgery

The National Human Rights
Commission, NHRC, India has
taken suo moto cognisance of
media reports that six patients
lost eyesight due to alleged negli-
gence by the doctors after the cat-
aract surgery at a private hospital
in Kanpur, Uttar Pradesh. Report-
edly, the patients were told that
the eye surgeries were being done
at a free camp but were charged
Rs 1500/- each.

Accordingly, it has issued no-
tices to the Chief Secretary and
the Director General of Police,
Uttar Pradesh calling for a de-
tailed report on the matter.
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NHRC expresses concern
over installation of CCTV

Justice Arun Mishra, Chairperson,
NHRC, expressed concem that all
state and UT police organisations
are still not fully compliant with the
Supreme Court directions for the in-
stallation of CCTV cameras having
audio recording and night vision at
every police station with 18 month
storage of the recordings. He was
chairing a meeting to discuss the
measures to be taken to ensure the
proper working of the CCTVs at
police stations with data backup on
November 24.

Justice Mishra said that transpar-
ency in policing should be the hall-
mark of law & order management.
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SC seeks SG s assistance on PIL over non-functional
statutory panels in J&K

https://theprint.in/india/sc-seeks-sgs-assistance-on-pil-over-non-functional-statutory-
panels-in-jk/1239874/

The Supreme Court on Monday sought assistance of the solicitor general on a PIL
which alleged statutory panels including the Jammu and Kashmir Human Rights
Commission are not functional in the union territory (UT) after the abrogation of Article
370.

A bench comprising Chief Justice D Y Chandrachud and Justice P S Narasimha took
note of the submissions of Pune-based lawyer Asim Suhas Sarode that various
statutory panels like the State Information Commission, the human rights body and the
consumer panel in the UT are not working.

The bench requested Solicitor General Tushar Mehta, who was present in the court, to
go into the petition and apprise it of the present status. The law officer sought two
weeks to revert.

“We will list after two weeks,” the bench said and asked Sarode to provide a copy of his
petition to the law officer.

Sarode has made the DoPT (Department of Personnel and Training), National Human
Rights Commission and the Law Commission of India parties to the PIL.

In August 2019, the Centre bifurcated Jammu and Kashmir into two Union territories
and abrogated the provisions of Article 370 of the Constitution which accorded special
status to the erstwhile state.

The Jammu and Kashmir Reorganisation Bill was introduced in the Rajya Sabha on
August 5, 2019 and passed the same day. The Lok Sabha cleared it the next day. PTI
SJK SJK SK SK
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T g A A3fRAT & Il Scfiser F1 AFT NHRC F AFRISE &
SISiTdY Y ST fova slfew

https://hindi.news18.com/news/maharashtra/nhrc-give-notice-to-maharashtra-dgp-in-
case-of-girl-harassement-4970657.html

USET AR AN (TUHIRA) & AT ool & Ueh difeiehr 337 a8 &
asfehal & ST J SciiseT H RUE W ToT & Yiod 99 i1 Afed IR fowar
§. 3RT & 39« 91T H Fgl 5 TUH T5e¢IqT Ig TUse & o garag o &
HPRY AT 6 1 3T TAAETOT et H Taher’ @ & 9T & gl 1471 § &
UATTIIRAT o HSAT fT 39 @R FT Tad: AT o1 & A7 g1 77 § &
AT o STfelehT 34T 3§ H &S oIsfehdl & Tl AT 1 HRIY ST g

9 & Hcllaeh, “Iardm a7 § fob 1@ & afeaat & fav v el g & e
H FS el Tl 14 auTg TS & Y TellchR & IRT H i o TREAR fohar
U1 TART o Fel foh @R & 3R F<dig § o Ig A|ANYFRT & Ieodel & ITHR
Hee N 3T 8. 94T # Fgl a7 ¢ & 38 &g afa 3R gfew #Agriacrs
Alfed I A ©F g% A faeqa RO AEl g

AfSAT 1 X & HAfaen, 15 SHEBH F Yodo H 718, a0 § o5 o ARG I
3T g HACUS & T@elh FleT MWOT T HRNT oEI=T 8. 3§H gl 931 ¢ o gferd
o AR & Qe gierar 3R 3T Sfa T 3 STelsllid Hlelel & dgd
AT el T § 3R 38 IRFaR 2 form &

qaT & o6 gTel 81 # a1l Tl & & sl & v oo s foieh giaen &g & e
T 14 el & AShT & AT GShe Il & HAHAS H TREAR fhar arar a1, gshal
TS did 13 3rehgaR T Al IR RST Tl Sl STaleT AR & ifehar TRAT &
go1 T o T HEYRY FAY A of 37 3R T gt i el Afsar Foa Gae
o 3R 8 9T 38 STl & ATY goha Toha.
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3 8 A a3fFat & e sedfiser F AT vaTaIH A AR T
SreitdY Y Afew fomar S

https://www.punjabkesari.in/national/news/nhrc-notice-to-maharashtra-government-in-
harassment-case-1723481

TS ATAUSHR AN (THTGIRET) o FHAR AR 6 Ueh 34T 6 A Hidd
I NYUT FT FFT AGRISE TIHR AT AT IR FArT g1 3AeT o ATfAs J v
oTer 3% € A wsfhal & AT i or f AfSAT RAE R Fad: @A od §U
TS & A&y afud 3R gfad Agiiaierrn &1 Aifed S X 30 A # O dede
F MR feqa RaE amh g

3T o @7 ST S | Fgl b RUlc & T3 $r Tufa, #AFer & enfaer
IR & Sirg & yaria 3N IROTHE, HHGFAT hr TREAH, Disq asfeai & @
eufa eReE geata, afe fhar = g 3k dsfat & Rt ganrr vereT $
e & IR H STThNT TeAT Fel & Fgl g

3egiel gl T 3T & I8 o Seer Oear & Far desfa S, Ay & F e
geAT & sAraTtordT Wil &I Fig WA YT fohar I &1 3eaie $gl fh 3R Afsar
Rl @gr & ar I8 AFAIReRT THR Ieoud gl
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IR AT 3T o Srsfreh, et St 3 TeTad

https://udaipurkiran.in/hindi/national-human-rights-commission-sent-summons-to-dgp-
ranchi-dc-and-ssp/

TS AFAAITIRR AT o NTATHIATE AFHA oI 3d & Teleh3eX HH A
SIR@S & Sioidl, T (Ranchi) ST, THTAYT I Td THA SIRT Toham §. 33T o
iRt & fader fear § & 15 @ a6 U Amer & st R g &L

3TANT o &gl § foh IR Fedig & 306X 3R RUC if@er a7t dr a5 ar el
OFRINTT & AT & FAGT 22 GHIR Fl IR 3UTEAT AT IS, HTART & THA
% §T¢ Tdr (Ranchi) 3T of IT (Ranchi) e &IC & 94T =g areier (judge) &
TS ST Fr RUIE 3Tl FMeT &7 A haT .

Jeo@eT g f T (Ranchi) & ATET AT 819 & U¢ o9t & 22 ey 2020 &r
Tl (Ranchi) 9ferd (Police) # 391@Ter 9e1g a0 &l AR FREAT T, foFeh 31rel fee
YIS 30 & IRl o 38 Gl W Falel 30T . grelith S¢ Al oeh dell Siid &
T W3MSST & arn § fob g (Police) Ho#s @ A
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3 9Tl a1g Y FTF-FRAR # 12 gt fY Alq F AT 7 Arerefie 7E

https://jantaserishta.com/local/jammu-and-kashmir/3-years-on-no-chargesheet-in-case-
of-12-kids-death-in-jk-1787693

YA el & THAIR sﬁl%ﬁaﬁﬁ@ﬁﬁaﬁéﬁmaﬁﬁﬁmg@ﬁﬁ
Eﬁﬁwﬁﬁgﬁ%‘,éﬁmﬂmﬁﬁm%iﬁvmﬁﬁqmaﬁ(vﬁﬁéﬁ)ﬁ
3l e wreielie af@er g7 A1 8. gfor & arar § & aroiiie af@e e 7 a0 g8
¢ @ifh 3o¢ 31 oeh @l 12 FHcg YHUTTHT W ETY FAET ST g1 SRR g, 12
At & @ A &1 Fog GAOT 9 ST TG RAT T g

gfh arerefie 3l off ydifara g, hfaee, avamR 3 @il $r carg a1 arell Suer
& dieT Afarshl @fgd 9T 3R STATT W 81 fG@sX 2019 3R Sl 2020 & &
11 FE ¥ 4 el & &g & 12 <di $H1 Ald e 39 (Bd Bfoed ot garr
AT Fesdre-NE a1HE @I HI cas T AaT e & I g a5 Y| Tgugdr,
YA, Al AR & g feegs @ a1d +Xd gU el f& 37 Hcg AT 97 & Hed
T G ATSIANT ST el T Gihar & T &7 &1 "He Fo gfowm Rt
T AT T F Fg STl & AT o fhar § 6 o IRaRT @1 Hog w#A0r 97 F4t
el ST fohu a0 fSereh a<di &1 Hcg &1 715 M| # AT §7 & T§ FET g Hebel
%mﬁ%ﬂtmwﬁm,mﬁqlmWaqndlﬁﬁ?%’aﬂﬁmﬁé’q—?ﬁﬁ
frar StTwem | THTED A Fgrl g FRINAT & W w8 gof Fa d Tgol AT
FRIGAIN R AT AHAAITRIGR HRART & FH1HT God TATAT AT,
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HHIII: expresses conce
wver installation ofl:l:'l\'

Jl}m::e Arun Mishra, Chatrperso
NHRC, expressed concem t!mi ﬂ.ll
state and UT police organisations
are still not fully comphant with the
Supreme Court directions for the in-
stallation of CCTY cameras having
aucho recording and night vision at
cvery police stabon with 18 month
storage of the recondings. He was
channg a mectmg o discuss the
measures to be taken to ensure the
proper working of the CCTVS at
police stations with data backup on
Moveimber 24,

Justice Mishra said that transpar-
ency in policing should be the hall-
mark of law & order management.
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NHRC nofice to UP Govt
over cataract surgery

The National Human Rights
Commussion, NHRC, India has
faken su0 moto cognisance of
media reports that six patients
lost eyesight due 1o alleged negli-
gence by the doctors alter the cat-
aract surgery at a private hospital
m Kanpur, Uttar Pradesh. Report-
edly, the patients were told that
the eve surgenes were being done
at a free camp but were charged
Rs 1500/~ each.

Accordingly, it has issued no-
tices o the Chiel Secretary and
the Director (eneral of Pohce,
Uttar Pradesh calling for a de-
tarled report on the matter.




